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With the Consent of counsel for both sides, 

we have admitted this matter for he+ing  and we 

have proceeded to hear the matter on merits. 

2. 	The only prayer of the petitioner is that 

though he has retired from Goverrnent service since 

May 1986, as yet his pen.ion has not been finalised 

by the departmental authorities. It as further 

suinitted before us by Mr.Misre, 1e.rned counsel 

for the petitioner that all other orers by this Bench 

in regard to payment of the gratuit money of the 

petitioner and other reliefs sought, the petitioner 

has by now, complied with the ordersof this Bench and 

there is no justifiable reason for the departrrental 

authorities not to finalise the penson matter of the 

petitioner till now. We are well awake tht the directives 

of the Government of India that a particular employee who 

retires from his service should be paid his pension 

etc. without any delay.We hope the ccnpetent authorities 

in this case would respect 	the directives of the 

Government of India and therefore, we direct that the 

pension matter of this petitioner befinalised within three 

months from th date of receipt of a copy of the 

judgment. It was sun±tted by learne4 Sr. Standing Counsel 

that it may not be possible to finalise this matter 

within three months. We have givela tipulted period 

and in case the departmental authorities 	not been 

able to finalise the matter within three months, we may 

nd the time provided that we are satisfied about the 

afides of the competent authorities that they are 
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within the period stipuited above. 

3. 	Thus, the applicIto tion is disposed 

of leaving the parties 	bear their own 

costs 

Vice Cha>p14L7 

Meniber ( Judi.) 
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